| TEM NO 10 COURT NO. 9 SECTI ON 1|
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
CRL. M P. Nos. 21858 & 21859 of 2016 in Criminal Appeal No.1747/2014

RAMA SHANKAAR Appel | ant ('s)
VERSUS
STATE OF U. P & ANR Respondent ( s)
(For suspensi on of sent ence and exenpti on from filing OT. and
of fice report)
Wth Cl.MP. No.2273/2017 (Appln.(s) for substitution)
Dat e : 06/ 02/ 2017 These crim nal m scel | aneous petitions wer e
called on for hearing today.
CORAM :
HON&#39; BLE MR. JUSTI CE S. A. BOBDE
HON&#39; BLE MR. JUSTI CE L. NAGESWARA RAO
For Appellant(s) M. Shekhar G Devasa, Adv.
M. Manish Tiwari, Adv.
M. Rohit Pandey, Adv.
For M. Ms Devasa & Co.
For Respondent(s) M. Samir Ali Khan, Adv.
M. Sohab Al am Adv.
M. Saurabh M shra, Adv.
UPON hearing the counsel the Court made the follow ng
ORDER
Lear ned counsel appeari ng for t he appel I ant, submits t hat
since t he appel | ant has di ed, t he crim nal m scel | aneous petition
for suspension of sentence has becone infructuous.
Accordi ngly, Cl.MP. No. 21858  of 2016 is di sposed of as

havi ng becone i nfructuous.
The crimnal mscellaneous petition for bringing on record the
| egal representatives of the deceased appellant, is allowed.
Cause title be anended accordingly.
(Sanjay Kumar-11) (Sukhbir Paul Kaur)
Court Master AR-Cum PS



